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Gol'ernment of InrJia

Ministry of Finance

Department of Revenue

Ne*'Delhi, Room No:77-A, North Block, New Delhi.

Dated the 16th April, 2019.

C.EEIEE-MEMSMNDUM

Subject: Advertisement for filling up cf one pcst of Vice-Chairman in Additional Bench of
the Authority for Advance Rulings(trncome Tax), at the National Capital

Region(NCR )- Reg.
+t<+

The Authority for Advance Rulings has been constituted in order to provide the

facility of ascertaining the Incorne-tax iiability of a tax-payer, to plan their Income-tax

affairs well in advance and to avoid long drawn and expensive litigation under the Income-

tax Act, 1961.

2. #Eligibility:-

As per Section 245-0 of the Incrome Tax Act, the Authority shall consist of a Vice-

Chairman, who has been Judge o1''a IIigh Cou"rt.

#Pay and allowances:-

The Vice Chairman shaltr be entitied to a monthly salary at the Apex scale

provided that such salary, which together with the pension and pension equivalent of

any other form of retirement benefit, shall not exceed the last pay"Crawn by him before

retirement as a Judge of High Ccir-ttt.

The Vice-Chairman shall be enritied to allowances at the same rate as is admissible

to him as a Judge of a High Court'

4. #Tenul'e of Office:-

The Vice Chairman shaii hold oftice as such for a term of three years from the date

on which he enters upon his ofllee but shaii be eligible for re-appointment for another term

of three years. Provided that nl Vice Cha.irrnan shall hold office as such after he has

attained the age of sixff five Years.

(# This would be subject to the orcier: prassed by the Supreme Court in this case including

W.p(C) No 27912017 (Ms.Kudrat San<jhr-r Vs. {.lnion of India or decision of the Government

at a later stage).
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5 The last date for recr:i;rt of applications in the Department is 17th May, 2019.

6. Applicants should :utrrit their Resurr; alongwith self-attested photograph in the

format enclosed, through lhe respective Regisrrar General of Fligh Court. They are also

requested to attach copies of two citations/judgements (which they deem as their best)

related to Income Tax Act. In case no judgement related to Income Tax Act has been

passed, then copies to two oiher judgements (u'hich they consider as best) may be attached.

Complete applications ma1; 6* forwarded to Under Secretary(Ad.I), Gbvernment of India,

Ministry of Finance, Depafinir'nt of Revenue. fi.oom No.77-A, Noith Block, New Delhi -
1 10001 on or before the last <jate for receipt of aJ:plications.

7. Regish'ar Generals ,"r{' atl High Courts ar:e requested to give wide publicity to the
circular through open advarcisenrent and to senei i:i:mpletecl applications to the undersigned
on or before the last date fi:rr rgceipt of applicatirxr:r.

8. Registrar Generals ai:e rrlso requestetl tr; bring it to the kind notice of the Chief
iustices of the l{igh Cou* fiir nomination oi etrgible candidates who are willing to be

appointed for the vacancy.

,*^:,W,X(J#|tl
Under Secretary to the GoW. of India

Telefax No:23093277
To:-

/,
.rl{ Reg:strar General, ,,\ii liigh Courts.

2. Joint Secretary, Denartrnent of Justicc r,,ith a request to give wide publicity to the
circular and send co:'npleted applicaticins <il or before the last date of receiving the
applications.
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RESI'IVIE FOR

1.Name

2. Date of birth

3. Date of Superanmration

4..Address

5. E-rnail

6. &{obiie nurnber

7. Educational qualificaticn s

10. Name of Conrt/

l- 1. Present post helrtr ancl cia.t.'* c,i'ap;ro;ntment

i2. History of ernpioyilxeiit

FOR

SELF ATTESTED

PHOTO

S.No Pay Scale

J

8. Date of appointment rrs ".Iu.,--lge r:f the High Court

9. Date of retirement as Ji.idge r:f the High Court

.Post held j irr r;rrt To



13. Whether copies of trvo best Judgementsf citations

related to Income Tax Act or any other reiated matter

deemed to be the best are enclosed

14. Any other information

(SIGNATURE)

DECLARATION

I hereby convey my consent to join the post of vice-chairmalrl',

Authority for Advance Rulings at the National capital Region(NCR) in the

event of mY selection to the Post.

Piace: (sicNATI"IRE)

Dt:

\i


